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Amrit Ma hotsav

Rs dIsH/Bid Number: GEM/2026/B/7950670

fadi+ /Dated, 05-09-2026
Govern’nest
e Marketplace

fBs adr+,i / Bid Document

fBs fiIBW/Bid Details

fbs GtR Ita 81 artta/am /Bid End Date/Time

85 qHa dR area/WR /Bid Opening
Date/Time

85 euav 09111 (& Oa a BIOB +)/Bid Otter
Validity (From End Date)

ai3rHV/IFrq qq aRT/Ministry/State Name

f218TFT IH aa/Department Name

Him iN aRt/Organisation Name

4441,Iq m ara/Office Name

fh,bINd fhlrlw +i Tilt& RlaluV Contact details of
Grievance redressa I

gel aHI/Total Quantity

aS &ft /Item Category

fBg{naqFa;130aa arfl©za3ftgl (3 adf m)
/Minimum Average Annual Turnover of the
bidder (For 3 Years)

ZR13qawr fa7faln30aazg3ftqt Pla 3 tIM
BR)/OEM Average Turnover (Last 3 Years)

34/BarR eel + nV He@a nTra agRa &
at/Years of Past Experience Required for
same/similar service

dda),1{ qr3cl aI,185/TUrnover eligibility criteria

Tdi;Mac;=M;aMwt /
MSE Relaxation for Years Of Experience
and Turnover

==baSIN &addIe#dER+qZVWa
a 7l++ /Starttip Relaxation for Years Of
Experience and Turnover

26-09-2026 15:00:00

27-09-2026 15:00:00

120 (Days)

Delhi

Delhi High Court

N/a

Central Project Coordinator

HOD Email id :cpc-del@aij.gov.in
Buyer Email id: aoj-it@dhc.nic.in

31

High End Laptop - Notebook (Q2)

15 Lakh (s)

120 Lakh (s)

3 Year (s)

To be verified by the buyer at the time of technical
evaluation

Yes I Complete

Yes I Complete

1 / 10



{Wta fBgwr/EMD Detail

filbar fI at& TIT aar21H/Document required
from seller

wrarqfafB€1n:It nT 3w6hfhv wv aar+gBa
fRflu#8rr aa nant fafBaar+a+Rlgldr

nTa b TiR# #{ }/Do you want to show
documents uploaded by bidders to all
bidders participated in bid?

fBs ama iRaHV dal na: d6 qM & nv
3rTqwrn fBs #1 fInal / Minimum number of
bids required to disable automatic bid
extension

faatiR+wr,faa+fRv fbga7lr+iRHaqqRar

@ dIyJhI / Number of days fo, which Bid 17
would be auto-extended

3ilaq+lltVl;1 31f+6aafhadt 811 Ml arar +1 /
Number of Auto Extension count

n,raW$a /Past Performance

ftIS + fbI+ dIala afM fBm/Bid to RA enabled

/ i=c
Rg al In#1/Type of Bid I Two Packet Bid

amaqPiHa+aWaama TagBTuleg
WH wm fUme allowed for Technical
Clarifications during technical evaluation

nOwrxlgwn RM© f;Mi;;ii;i-a
If tHt?a gaffMt irlr)/Inspection Required (By
Empanelled Inspection Authority / Agencies
pre-registered with GeM)

Payment Timelines

aRaiBm qZfit/Evaluation Method

71arHrirr ag/Arbitration Clause

WF dB/Mediation Clause

'\
al

Rs fiIvor/Bid Details

Experience Criteria,Past Performance.Bidder
Turnover,Certificate (Requested in ATC),OEM Authorization
Certificate,OEM Annual Turnover.Additional Doc 1
(Requested in ATC), Additional Doc 2 (Requested in ATC)
+In case any bidder is seeking exemption from Experience /
Turnover Criteria. the supporting documents to prove his
eligibility for exemption must be uploaded for evaluation by
the buyer

No

3

1

10 %

Yes

3 Days

No

Payments shall be made to the Seller within 45 days of
issue of consignee receipt-cum-acceptance certificate
(CRAC) and on-line submission of bills (This is in
supersession of 10 days time as provided in clause 12 of
GeM GTC)

Total value wise evaluation

No

No
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BeaM tn/Advisory Bank

+wa Tf+/EMD Amount

State Bank of India

150000

tQa#newT /ePBG Detail

3TTRQWFaT/Required No

(a). dzzRad+xqan$qn#qz+$v6fBnzdMIa+brt+fRvfBg+rrg8V WTf%anarMuw©rdtI ww{
+bTt+3+a#a+gFi4q3++fRtlftfRMTan +n3#&fRv Ma wrar®#+Qc+qntl arqfbiz#$-w;RfRba=rtf
GlrFT wr TW }I/EMD EXkMPTION: The bidder seeking EMD exemption, must submit the valid supporting document
for the relevant category as per GeM GTC with the bid. Under MSE category, only manufacturers for goods and
Service Providers for Services are eligible for exemption from EMD. Traders are excluded from the purview of this
Policy

(b).$wHI 3h MIRa anraa ITf+, ad WF mn[ddt +, m81r2# hqH# fIa IIFtlVI / EMD & Performance security should be
in favour of Beneficiary, wherever it is applicable.

(c). Wl aT +ITZa Harm ITf+ Nrma# # TH fda TIFf}vI / Earnest Money Deposit (EMD) shall also be accepted by
the buyer in the form of a surety bond.

alma /Beneficiary :

REGISTRAR GENERAL

IT Branch. Delhi High Court, Delhi
(Registrar General)

dan8TaaNlqd8RFW ltnl Bid splitting not applied.

y+IQ+l1 attK aOlIIT/MSE Purchase Preference

TWH{ vfR RfMaT/MSE Purchase Preference No

W13Tl#1+ aOR tIMtaT/MII Purchase Preference

VH3n$3TTtaM ghrar/MII Purchase Preference No

1. If the bidder is a Micro or Small Enterprise as per latest orders issued by Ministry of MSME, the bidder shall be
relaxed from the eligibility criteria of "Experience Criteria" as defined above subject to meeting of quality and
technical specifications. The bidder seeking Relaxation from Experience Criteria, shall upload the supporting
documents to prove his eligibility for Relaxation.
2. If the bidder is a Micro or Small Enterprise (MSE) as per latest orders issued by Ministry of MSME, the bidder
shall be relaxed from the eligibility criteria of "Bidder Turnover" as defined above subject to meeting of quality
and technical specifications. If the bidder itself is MSE OEM of the offered products, it would be relaxed from the
"OEM Average Turnover" criteria also subject to meeting of quality and technical specifications. The bidder
seeking Relaxation from Turnover. shall upload the supporting documents to prove his eligibility for Relaxation.
3. If the bidder is a DPlIT registered Startup, the bidder shall be relaxed from the the eligibility criteria of
"Experience Criteria" as defined above subject to their meeting of quality and technical specifications. The bidder
seeking Relaxation from Experience Criteria, shall upload the supporting documents to prove his eligibility for
Relaxation.
4. If the bidder is a DPltT registered Startup, the bidder shall be relaxed from the the eligibility criteria of "Bidder
Turnover" as defined above subject to their meeting of quality and technical specifications. If the bidder is DPlIT
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Registered OEM of the offered products, it would be relaxed from the "OEM Average Turnover" criteria also
subject to meeting of quality and technical specifications. The bidder seeking Relaxation from Turnover shall
upload the supporting documents to prove his eligibility for Relaxation.
5. The minimum average annual financial turnover of the bidder during the last three years, ending on 31st
March of the previous financial year, should be as indicated above in the bid document. Documentary evidence in
the form of certified Audited Balance Sheets of relevant periods or a certificate from the Chartered Accountant /
Cost Accountant indicating the turnover details for the relevant period shall be uploaded with the bid. In case the
date of constitution / incorporation of the bidder is less than 3-year-old, the average turnover in respect of the
completed financial years after the date of constitution shall be taken into account for this criteria.
6. Experience Criteria: in respect of the filter applied for experience criteria, the Bidder or its OEM of the product
offered in the bid {themselves or through reseller(s)} should have regularly, manufactured and supplied same or
similar Category Products to any Central / State Govt Organization / PSU for number of Financial years as
indicated above in the bid document before the bid opening date. Copies of relevant contracts and delivery
acceptance certificates like CRAC to be submitted along with bid in support of having supplied some quantity
during each of the Financial year. In case of bunch bids, the category of primary product having highest value
should meet this criterion.

7. OEM Turn Over Criteria: The minimum average annual financial turnover of the OEM of the offered product
during the last three years, ending on 31st March of the previous financial year, should be as indicated in the bid
document. Documentary evidence in the form of certified Audited Balance Sheets of relevant periods or a
certificate from the Chartered Accountant / Cost Accountant indicating the turnover details for the relevant period
shall be uploaded with the bid. In case the date of constitution / incorporation of the OEM is less than 3 year old,
the average turnover in respect of the completed financial years after the date of constitution shall be taken into
account for this criteria.
8. Estimated Bid Value.indicated above is being declared solely for the purpose of guidance on EMD amount and
for determining the Eligibility Criteria related to Turn Over, Past Performance and Project / Past Experience etc.
This has no relevance or bearing on the price to be quoted by the bidders and is also not going to have any
impact on bid participation. Also this is not going to be used as a criteria in determining reasonableness of
quoted prices which would be determined by the buyer based on its own assessment of reasonableness and
based on competitive prices received in Bid / RA process.
9. Past Performance: The Bidder or its OEM {themselves or through re-seller(s)} should have supplied same or
similar Category Products for 10% of bid quantity, in at least one of the last three Financial years before the bid
opening date to any Central / State Govt Organization / PSU. Copies of relevant contracts (proving supply of
cumulative order quantity in any one financial year) to be submitted along with bid in support of quantity
supplied in the relevant Financial year. In case of bunch bids, the category related to primary product having
highest bid value should meet this criterion.

10. Reverse Auction would be conducted amongst all the technically qualified bidders except the Highest quoting
bidder. The technIcally qualified Highest Quoting bidder will not be allowed to participate in RA. However, H-1
will also be allowed to participate in RA in following cases:

i.
ii.
iii.
iv.
V.

If number of technically qualified bidders are only 2 or 3.
If Buyer has chosen to split the bid amongst N sellers, and Hl bid is coming within N.
In case Primary product of only one OEM is left in contention for participation in RA on elimination of H-1.
If L-1 is non-MSE and H-1 is eligible MSE and H-1 price is coming within price band of 15% of Non-MSE L-1
If L-1 is non-MII and H-1 is eligible MII and H-1 price is coming within price band of 20% of Non-MII L-1

High End Laptop - Notebook ( 31 pieces )

Bis Required

amanRIBqT /Technical Specifications

+ all &jata nfiITe + ad tIll / As per GeM Cateqory Specification

Ddt„1/Specincation I nRR m dId /Spe,ifi,,tio.
Nam

fBs + fB11 3rrgvqn aq;la aBV /Bid Requirement
(Allowed Values)

Base Processor Number AMD Ryzen 7 5825U or Intel Core i7-1265U, For
Higher Processor Or higher
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Rtf9ft in ara /SpecificationfBawr/Speci6cation
Name

fBs ii feIT 31TdWRF 3qad liFT /Bid Requirement
(Allowed Values)

Higher Processor Number AMD Ryzen 7 7730U, AMD Ryzen 7 PRO 7730U, AMD
F\yzen 7 7735U, AMD F\yzen 7 PRO 7735U, AMD
Ryzen 7 8840U, AMD Ryzen 7 8840HS, AMD F\yzen 7
7840U, AMD F\yzen 7 PRO 7840U, AMD F\yzen 7
7840HS, AMD F\yzen 7 PRO 7840HS. AMD F\yzen 9
7940HS, AMD Ftyzen 9 PRO 7940HS. Intel Core i7
1355U, Intel Core i7-1365U. Intel Core 7 150U, Intel
Core Ultra 7 155U. Intel Core Ultra 5 125U. Intel Core
Ultra 7 165U, Intel Core i7-1280P. Intel Core Ultra 5
125H. Intel Core i7-12650H. Intel Core Ultra 5 135H
Intel Core i7-13620H. Intel Core Ultra 7 155H. Intel
Core Ultra 7 165H, Intel Core i7-13700H, Intel Core ig-
12900H. Intel Core Ultra 9 185H. Intel Core i7
13650HX. Intel Core i7-13700HX. Intel Core i7
14650HX. Intel Core 7 250U, Intel Core Ultra 5 225U
Intel Core Ultra 5 235U. Intel Core Ultra 7 255U, Inte
Core Ultra 5 236V. Intel Core Ultra 5 226V, Intel Core
Ultra 5 238V, Intel Core Ultra 7 265U, Intel Core Ultra
7 266V. Intel Core Ultra 7 268V, Intel core ultra 7

255H, AMD F\yzen 7 249, AMD Flyzen 7 PRO 249, AMD
Ryzen 7 250, AMD Ryzen 7 PRO 250, AMD F\yzen 7
253. AMD Ryzen 7 PRO 253, AMD F\yzen 7 260, AMD
F\yzen Al 7 350, AMD Ryzen Al 7 PRO 350, AMD
F\yzen Al 7 PRO 360, AMD Ryzen 9 270, AMD F\yzen
Al 9 365, AMD Ryzen Al 9 HX 370, AMD F\yzen Al 9 HX
PRO 370, AMD F\yzen Al 9 HX 375, AMD F\yzen Al 9
HX PRO 375, Intel Core Ultra X7 368H. Intel Core Ultra
7 366H, Intel Core Ultra X7 358H. Intel Core Ultra 7
356H, AMD F\yzen 7 449, AMD Ryzen Al 7 450, AMD
Ryzen Al 7 PRO 450. AMD F\yzen Al 9 PRO 465. AMD
Ryzen Al 9 HX PRO 470. AMD F\yzen Al 9 HX PRO 475
Intel Core7 350. Intel Core7 360, Intel Core Ultra 7
355, Intel Core Ultra 7 365 Or higher

Motherboard

Operating System

Security Discrete TPM 2.0 Or higher

lerating System (Factory
Pre-Loaded

Window 11 Professional

Memory Type of RAM

RAM Size (GB)

DDF\4, DDR5 Or higher

16. 32 Or higher

1, 2 Or higherTotal Numbers of DIMM Slots
Available

Number of DIMM Slots
Populated

RAM Expandability up to 32 Or higher

II Display Display Size (in cm)
Diagonal

35.56 to 38.07 (14 in to 14.99 in)

Minimum Display Resolution
(Pixels)

FHD- 1920x1080

Minimum Resolution of
Webcam

HD-720p

Storage Capacity of Storage Drive
(in GB)

1024, 2048, 4096 Or higher
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Additional Specification Parameters - High End Lapto Notebook ( 31 pieces )

Specification Parameter lid Requirement (Allowed Values)Name

Processor

Memory

RAM

Intel® CoreTM i7 13th Gen/ AMD Ryzen 7 7000 Series or Higher

ITB PCI NVMeTM M.2 SSD

16GB DDR4-/DDR5 (preferred) or Higher

* Bidders offering must also comply with the additional specification parameters mentioned above.

eRa/RanI aRnt aHI am/Consignees/Reporting Officer and Quantity

a- I/S-N I aRaD /Con,ig„,,
II Reporting/Officer

eRa/RanI
gal/Address „-~-„„, =*'**#="''""'

1 JAGDEEP SINGH 110003.Delhi High Court. Sher
Shah Road

31 21

Special terms and conditions-Version:5 effective from 28-07-2025 for category High End Laptop -
Notebook

1

For Buyers
'he category has been created in accordance with the Model Technical Specification

issued by the Ministry of Electronics and Information Technology (MeitY) vide letter
no. W-43/4/2020-IPHW dated 19th August 2024, and is based on the parameters
}defined therein. The specifications applicable to this category are as per the MeitY
Model Technical Specification dated 19th August 2024. Accordingly, buyers shall not
jspecify or mandate any particular processor, processor brand, or manufacturer in the
bAdditional Terms and Conditions (ATC). In this context, reference may also be made
Fto Clause 2(e) of the GeM General Terms and Conditions (GTC), which inter alia
;states: "The Specifications shall identify the key parameters defining the products
Fwith all necessary validations related to configuration, type of data, restrictions,
range / allowed values. allowed units etc. Sellers as well as Buyers while offering /
buying the Goods / services shall have to comply with the validation rules /
restrictions provided for in the Category Specification. Buyers / Sellers cannot add
parameters and / or drop down values not provided for in category Specification." in
jview of the above, buyers are not permitted to amend or modify any technical
specification through the Additional Terms and Conditions, and must ensure full
jcompliance with the predefined category specifications
L m of supply,
which is mentioned on the product. The buyer/consignee shall be able to verify the
jcomplete product details. including configuration, through the OEM website. The
buyer/consignee should be able to perform these verifications without needing to
create an account on the OEM website.

Product Verification
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Operating System

Storage Retention

Requirement of
OEM logo

Processors

Warranty

OM related to MII,
Local content and
MeitY advice on
Model technical
specifications

1.

2.

3.

4.

5.

6.

7.

8.

9.

IBuyer may add their requirement of retention of securely store all Hard Disk Drives
I(HDDs) or Solid-State Drives (SSDs) used in the Laptop-Notebook under ATC clause.

IBuyers are advised to note that incorporating a condition stipulating an OEM logo on
:he motherboard is restrictive and may not be incorporated into the bids.

ljntel and AMD Processors are added as per Model Technical Specification of Laptop -
INotebook issued by Ministry of Electronics and Information Technology (MeitY-IPHW
Division) W-43/4/2020 dated 19 Aug 2024

1. The buyer may ensure that as soon as supplies are received, a request for a

warranty certificate is made, along with logging into the OEM website/call
center to verify the certificate.

2. The product in GeM marketplace (Direct Purchase & Ll purchase) comes with
a minimum standard on site warranty of one year. In case the seller has
standard warranty more than one year, the same may be mentioned in the
catalogue (including in the model name) and in such case higher warranty
offered shall prevail/supersede the minimum one year warranty.

IBuyers are requested to refer to various OMs pertaining to DPlIT and MeitY, as issued
Ifrom time to time, while making procurement and follow relevant provisions as
japplicable.

There is no requirement that the OEM of the Laptop should be a device partner
of Microsoft or hold a valid authorisation from Microsoft
Microsoft OS may be sourced directly from Microsoft by OEMs holding device
partner status, and those not holding device partner status may source from
authorized distributors, i.e., Ingram/Fteddington and their authorized channel
partners.
Buyers may ensure that the authorisation from Microsoft shall not be made a
mandatory requirement in bids.
If supplies are made as per brands of OEMs who are global device partners,
then the serial number of the machine supplied can be used to check the
details of the product from the website of the OEM.
In the case of local device partners of Microsoft, OS details such as the digital
key number should be produced with supplies, and the buyer may verify them
from Microsoft.
In case of other OEMs who are sourcing from authorized distributors of
Microsoft, Fteddington, or Ingram, a copy of the invoice which contains the
relevant serial number of Windows OS shall be submitted with supplies, and
the buyer/consignee can verify the same from the OS server website or by
telephone, or both.
In respect of verification of OS, the consignee shall take necessary steps at the
time of acceptance. For device partner machines, buyers can check the Laptop
OEM website to verify the OS by entering the PC's serial number and part code
number. For entities that are not device partners and source OS from
distributors' networks. they may verify the serial number through the Microsoft
website or by telephone. or both.
In case the product offered is with a DOS or Linux operating system, such
verification of OS shall not be applicable.
Buyer shall request for Windows Hardware Compatibility Certificate for window
operating system to ensure the supply hardware is compatible with Windows
operating system
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hal gm aa TT{n, al nw ed/Buyer Added Bid Specific Terms and Conditions

Before generating the Consignee Receipt and Acceptance Certificate (CRAC), the
consignee may inspect the system condition and verify that it complies with the
agreed specifications and configurations. In the case of a large number of units to be
procured, then the buyer may opt for bidding and accordingly stipulate conditions
regarding installation, inspection by consignees/inspection agency. Consignees who
receive the supplies should be vigilant and should complete checking to ensure that
Ithere is no scope for the supply of refurbished products. At the time of receiving
supplies, the consignee may adhere to the following to ensure that any discrepancies

Check points during jin supplies can be flagged, taken into account, and reflected while generating the
IAcceptance of ICRAC:
Supplies

Battery Backup IBuyer may check/validate battery backup time with appropriate benchmark.

For Sellers

OEM Website
Link/Part No for
product verification

Changing or
altering the
configuration

Warranty

Compliance of
extended
producer’s
responsibility

Mandatory /
Statutory
requirements as
applicable

Operating System

1. Generic

OPTION CLAUSE: The Purchaser reserves the right to increase or decrease the quantity to be ordered up
to 25 percent of bid quantity at the time of placement of contract. The purchaser also reserves the right to
increase the ordered quantity up to 25% of the contracted quantity during the currency of the contract at
the contracted rates. The delivery period of quantity shall commence from the last date of original
delivery order and in cases where option clause is exercised during the extended delivery period the
additional time shall commence from the last date of extended delivery period. The additional delivery

Packing should be checked properly
A warranty certificate from the OEM should be insisted upon and checked.
Instruction manuals and the OS installed should be checked.
The machine serial number should also be checked through settings and can
be verified from the OEM website. The above points are for guidance, and the
buyer/consignee may take steps considered suitable by them for checking at
the consignee end before acceptance of systems.
An escalation matrix for customer grievance redressal shall be insisted upon
by the buyer from the seller at the time of delivery.

1.

ii.
111.

IV.

V.

1 d delivery. The
loffered model details/configuration should be available on their website. A unique
device serial number shall also be provided at the time of supply. which is also
mentioned on the product. The buyer/consignee shall be able to verify the complete
product details, including configuration, through the shared OEM website link.
e factory pre-
lloaded machine. The machine should be delivered to the Consignee in its original,
Ifactory-approved configuration.

'he seller shall furnish a valid warranty Certificate/Tag from the OEM to the
jpurchaser. guaranteeing the product's coverage under the specified warranty terms.
IThe warranty certificate should be verifIable through the OEM website/customer care
center
1 mandatory
Ifor manufacturing entities. Therefore, all OEMs shall hold valid EPR registration, and
Ithe registration number should be reflected in the catalog parameter. OEMs shall
jensure compliance with all responsibilities as per EPR registration applicable from
Itime to time.

IOEMs shall have to ensure compliance with the mandatory/statutory requirements as
jper the Government of India Notifications issued from time to time for hardware and
lsoftware components, as applicable.

s with ge @
joperating systems.
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2. Provisions for workmen compensation, insurance, public liability, property damage, insurance etc. to be
ensured by the contractor. Also, safety measures prescribed for working in Extra High Voltage & use of
personnel protective equipment must be adhered to.

3. Buyer Added Bid Specific ATC

31dI++„I/Disclaimer

The Additional Terms and Conditions (ATC) have been incorporated by the Buyer after approval of their
Competent Authority. The Buyer ,is solely responsible for the impact of these clauses on the bidding process, its
outcome, and consequences thereof including any restriction arising in the bidding process due to these ATCs
and including the modification of technical specifications and / or terms and conditions governing the bid.All
representations / grievances pertaining to the ATC clauses shall be raised with the buyer organization directly
and not with GeM.If any of the clause(s) is/are incorporated by the Buyer regarding the following, the bid &
resultant contract shall be treated as null & void. Further, GeM reserves the right, at its sole discretion, to cancel
the bid forthwith, without issuance of any prior notice or intimation :-

1.

2.

3.

4.

5.

6.

7.

8.

9.

10.

11.

12.

13.

14.

Further, if any seller has any objection/grievance against these additional clauses or otherwise on any aspect of
this bid, they can raise their representation against the same by using the Representation window provided in

time shall be (Increased quantity + Original quantity) x Original delivery period (in daYS), subject to
minimum of 30 days. If the original delivery period is less than 30 days, the additional time equals the
original delivery period. The Purchaser may extend this calculated delivery duration up to the original
delivery period while exercising the option clause. Bidders must comply with these terms.

Buyer uploaded ATC document Click here to view the file .

Publishing Custom / BOQ bids for items for which regular GeM categories are available (unless such
Custom / BOQ item is bunched with the major regular product Category Item).

Mandating procurement of / from specific Brand / Make / Model / Manufacturer / Dealer except in case of
Single Bid / Proprietary Article Certificate (PAC) Buying.
Inclusion of disqualification criteria related to suspension of seller / service provider, where such
suspension period has already expired.
Mandating submission of documents (other than EMD and signed Integrity Pact - which can be submitted
within 5 days of bid opening) in physical form as a pre-requisite to qualify bidders.

Publishing bids on GeM for procurement of works.
Procurement of Goods by creating a Service bid on GeM & vice-versa.

Seeking sample with bid or approval of samples during bid evaluation process. However, trial / sample, as
the case may be, shall be permitted in cases where trial / sample are allowed as per approved and
published procurement policy of the Buyers’ controlling Ministry / Department / State / Public Sector
Enterprises Headquarters. If there is any violation of trial / sample clause with regard to approved policy
of the Buyers’ Ministry / Department / State / Public Sector Enterprises Headquarters, then this is to be
determined and redressed by the concerned Buyer Organisation only.

Seeking experience from specific organization / department / institute only or from foreign / export
experIence.

Creating bid for items from incorrect categories.
Reference of conditions published on any external site or reference to external documents/clauses.

Asking for any Tender fee / Bid Participation fee, as the case may be.

Buyer added ATC Clauses which are in contravention of clauses defined in bid detail section, including
specifications, EMD Detail, ePBG Detail and MII and MSE Purchase Preference sections of the bid, unless
otherwise allowed by the applicable GeM GTC.

Any ATC clause in contravention with GeM GTC Clause 4 (xiii) (h) will be invalid. In case of multiple Ll
bidders against a service bid, the buyer shall place the Contract by selection of a bidder amongst the L-1
bidders through a Random Algorithm executed by GeM system.
In a category based bid, adding additional items. through buyer added, additional scope of work/
additional terms and conditions/or any other document. If buyer needs more items along with the main
item, the same must be added through bunching category based items or by bunching custom catalogues
or bunching a BoQ with the main category based item. the same must not be done through ATC or Scope
of Work
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the bid details field in Seller dashboard after logging in as a seller. Buyer is duty bound to reply to all such
representations and would not be allowed to open bids if he fails to reply to such representations.

All GeM Sellers/Service Providers shall ensure full compliance with all applicable labour laws,
including the provisions, rules, schemes and guidelines under the four Labour Codes i.e. the Code
on Wages, 2019; the Industrial Relations Code, 2020; the Occupational Safety, Health and Working
Conditions Code, 2020; and the Code on Social Security, 2020 as and when notified and brought into
force by the Government of India.

For all provisions of the Labour Codes that are pending operationalisation through rules, schemes or
notifications, the corresponding provisions of the pre-existing labour enactments (such as The
Minimum Wages Act, 1948, The Payment of Wages Act, 1936, The Payment of Bonus Act, 1965, The
Equal Remuneration Act, 1976, The Payment of Gratuity Act, 1972, etc. and relevant State Rules)
shall continue to remain applicable.

The Seller/ Service Providers shall, therefore, be responsible for ensuring compliance under:

• AII notified and enforceable provisions of the new Labour Codes as mentioned hereinabove;
and

• AII operative provisions of the erstwhile Labour Laws until their complete substitution.

All obligations relating to wages, social security, safety, working conditions, industrial relations etc.
and any other statutory requirements shall be strictly met by the Seller/ Service Provider. Any non-
compliance shall constitute a breach of the contract and shall entitle the Buyer to take appropriate
action in accordance with the contract and applicable law.

This Bid is governed by the General Terms and Conditions, conditions stipulated in Bid and Service
Level Agreement specific to the Service, as the case may be, as provided in the Marketplace.

However, in case of Service, if any condition specified in General Terms and Conditions is
contradicted by the conditions stipulated in Service Level Agreement specific to said Service, then it
will over-ride the conditions in the General Terms and Conditions.

ZI$ f& #ldIFtI ?Idl b dodd all gIIT}Id } rThis Bid is also governed by the General Terms and Conditions

aw iRrrarn wtf bUs 26 + +z$ #©rra hmg qb Mr ursa ©r+ gre tw bihu+aft€qrgfMv + +dvR
arrm hmg qf+ dtm urw ad gr8 iv arM{ at fBu gafRfBH#fb5i+hfRV 888 gn Mag dr fBs IA nMr

wraqrfqmrt+qra dW ©lfB5#awr++rzq fBnid$w6ryWaa©rnr M3#rd+altTmaEltwrfhq =ITd

g SMr sqn,la a nd tR Hqdv aFt aa6rv FarR nO 3+T aIn & XqaR 3rT+ dR cm©t able tEr 3rTqR €Pll/trI terms
of GeM GTC clause 26 regarding Restrictions on procurement from a bidder of a country which shares a land border with India, any bidder from a country which shares a
land border with IndIa will be eligible to bid in this tender only if the bidder is registered with the Competent AuthorIty. WhIle participating in bid, Bidder has to undertake
compliance of this and any false declaration and non.compliance of this would be a ground for immediate termination of the contract and further legal action in
accordance with the laws

---qaqar€/Thank You---
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IN THE HIGH COURT OF DELHI AT NEW DELHI

From,

The Registrar General
Delhi High Court
New Delhi

The interested Firm(s)/Vendor(s) based in Delhi/NCR Region Only.

To

ADDITIONAL TERMS AND CONDITIONS (ATC) FOR PROCUREMENT OF
THIRTY ONE (31) NOS. OF HIGH-END LAPTOPS OF HP/DELL/LENOVO MAKE
WITH FOUR (04) YEARS ONSITE COMPREHENSIVE WARRANTY WITH BACK-
TO-BACK SUPPORT FROM OEIVI UNDER TWO PACKET SYSTEM i.e.
TECHNICAL BID & FINANCIAL BID

The below mentioned ATC will prevail over GeM GTC.

Note: Bidders participating in the Tender must mandatorily comply with the Buyer Added
Bid Specific ATC.

INVITATION:- Bid(s) are invited by Delhi High Court from the firms/vendors based in
Delhi/NCR Region only for procurement of thirty one (31) nos. of High-End Laptops of
HP/Dell/Lenovo make with four (04) years onsite comprehensive warranty with back-to-
back support from OEM.

1. NECESSARY DOCUMENTS TO BE UPLOADED AT THE GeM PORTAL, NON-
WMPLIANCE WILL LEAD TO REJECTION OF THE BID

a)

b)

C)

d)

e)

f)

Scanned copy of current authorization letter of the OEM of Laptop, with date of issuance

Scanned copy of Certificate of Incorporation of the Company with Registrar of
Companies of Delhi/NCR with date of issuance; and/or

Scanned copy of valid GST Registration Certificate/ TIN No of Delhi/ NCR to prove that
the firm is carrying out its business in Delhi/NCR, with date of Registration.
Scanned copy of PAN Card of Bidders Company/Proprietorship firms etc.
Scanned copy of Annexure-'A’ i.e. 'Undertaking’ strictly in the format provided (dujy
signed and stamped with the seat of the fIrm).
Scanned copy of Earnest Money Deposit (EMD)/Bid security for an amount of
?1,50,000/- by way of DD/ Banker’s Cheque/Pay Order drawn in favour of 'The
Registrar General, High Court of Delhi, New Delhi’ by the bidder(s) who are not
exempted to submit EMD as per status of their firms/GeM Guidelines. The physical copy
of EMD must be submitted in IT Branch of this Court within 3 days after the bid end
date

Properly filled Annexure 'B’, Checklist of the required documents strictly in the format
provided (duly signed & stamped).

g)
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h)

1)

Technical compliance sheet (specification) of the required Laptop strictly as per
Annexure-'C’ (duty signed and stamped).

Turnover Certificate issued by a Chartered Accountant in favour of participating bidder
showing turnover not less than ?15 Lakh each for previous financial years 2023- 24,
2024-25 & 2025-26. MSE/Startup vendors need not upload the same but mention the
category in the compliance column.
Turnover Certificate of OEM not less than Rupees One Crore Twenty Lakh issued by any
CA (Chartered Accountant) or available on the website of OEM for the year last
available.

Copies of Contracts/CRACs/supply orders of three years issued in favour of the bidder to
prove the experience in supply of Laptops to Central / State Government / Public Sector
Undertaking / Autonomous Bodies. MSE/Startup vendors need not upload the same.
Scanned copy of valid MSE/UDYAM certificate (as the case may be) with date of
issuance.

Scanned copy of valid Certificate of Recognition as Startup firm (as the case may be)
with date of issuance.

Annexurb'D’ i.e. strictly as per the format of Bid Security Declaration from bidders in
lieu of EMD along with supporting valid documents to avail EMD Exemption.
Annexurb'E’ Lowest price Certificate strictly as per the format provided.
Escalation Matrix of Bidder’s firm/OEM.

i)

k)

1)

m)

n)

0)

P)

2. GENERAL INSTRUCTIONS

This Court shall have the right to ca11 clarification(s) on Gem Porta1 in respect of the
Bid(s), if required.
In case the Contract awarded to L-1 firm is cancelled due to non-acceptance of the same
within the stipulated period, the firm shall be liable to be blacklisted to participate in
fUture tenders of this Court and the EMD shall be forfeited without giving any notice.
MSE/Startups firms shall be blacklisted for non-compliance of this clause.
Rates offered in the Bid shall not be enhanced during the validity of the bid i.e. 120 days.
The firm/ vendor shall indemnify the High Court of Delhi for any kind of loss due to
material mishandling or damage etc.
Addendum/Corrigendum/notice etc., if any, shall be uploaded on the GeM Portal only.
This Court reserves the right to relax/waive or alter any of the terms & conditions of this
ATC at any stage if it finds sufficient reasons to do so.
Bid Security/EMD of the Bidder(s) will be forfeited, if the bidder(s) amends its quotation,
impairs or derogates from the tender, fails to accept the purchase order. MSE/Startups not
complying with this clause shall also be blacklisted to participate in future tenders of this
Court

The MSE/Startups shall be given relaxation in respect of submission of EMD, years of
experience & turnover criteria as per extant GeM guidelines, after submission of
supporting documents.
After completion of the tender formalities with the successful bidder, the Bid Security/
EMD of the bidders who do not qualify in the instant tender process will be returned,
without interest, only on receipt of their written request. It shall be the duty of the
bidder(s) to reach out to the IF Branch of this Court with authority letter on letter head of
the firm and collect the original Bid Security / EMD instrument against the receipt, after

a)

b)

C)

d)

e)
f)

g)

h)

1)
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completion of Tender process. In case of delay in collecting the Bid Security/ EMD, Delhi
High Court shall not be responsible to pay any kind of interest or penalty.
Technical bid of only those bidders, who have submitted the EMD in original in IT
Branch of this Court (except those who are exempted i.e. MSE/Startups having valid
supporting document) and uploaded all the required documents including scanned copy of
EMD within the prescribed time period, will be technically evaluated. In case of any
clarification is required or deficiency(ies) found in the Technical bid, the firm will be
given an opportunity to remove the deficiencies pointed out or submit the response to
clarification sought. However failure to remove the deficiency or addressing the
clarification sought within the time allowed at GeM Portal, the Technical Bid of the
vendor shall be rejected and the financial bid of the vendor will not be opened. The
decision of the Competent Authority shall be final.

i)

k) The bids or subsequent representation/queries/challenge to rejection of technical bid shall
be submitted strictly as per the prescribed procedure only on GeM portal during the
window open for such action. Any communication, representation or challenge to
technical rejection submitted by telegram/fax/e-mail/Speed Post/Courier/physically
delivery of letter, etc. i.e. outside of GeM shall not be considered. No correspondence will
be entertained in this regard. The decision of the Competent Authority shall be final
The selected bidder shall be required to nominate one Technician/Representative/SPOC
(Single Point of Contact) of their firm for installation of Laptops whenever required and
address the request(s) made by this Court regarding after sale support/technical support
within the comprehensive warranty (ies) period with the coordination of OEM of Laptop.

1)

m) After issuance of contract at GeM Portal, the successful Firm(s)/Bidder (s) at the first
instance shall provide one Laptop offered by them against their bid for testing
purposes immediately in the IT Store of this Court. If any deficiency/defect is found,
an opportunity will be given to remove the deficiency or defect within 07 (seven)
days and only after satisfaction of this Court expressed in writing, the firm can
proceed to supply the whole lot in the IT Store of this Court, situated in the
Basement of Lawyers’ Chambers Block-III, High Court of Delhi, New Delhi-110003,
at no extra charge.

n) in case of any fault is found in Laptop(s) or in its part(s), thereof, the vendor shall be

required to remove the faulty Laptop(s)/part(s) thereof from the Court premises & get it
replaced/repaired and return the same to rr Store of this Court at his/her own expenses
during the onsite comprehensive warranty period.

3. OP£NING OF FINANCIAL BID

a) After evaluation of the Technical Bid(s), its acceptance/rejections addressing
challenge/representation within the window opened for the same! the Financial Bid(s) of
shortlisted bidders will be opened on GeM Portal & put to Reverse Auction as per
procedure. If the date of opening of Financial Bids falls on holiday being observed by
Delhi High Court, the financial bids will be opened on the next working day.

4. FINANCIAL BID

a) Total Rates shall be quoted for supply of thirty one (31) nos. of required High-End
Laptops of HP/Dell/Lenovo make in Indian Rupees which shall include supply,
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